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IN THE CENTRAL ADMINTISTRATIVE TRIBUNAL: HYDERABAD RBENCH

HYDERARAD

O ,804/99 dt. 2é-i° g5

N. Naveen Babu . : Applicant
Vs,

1. Union of India

rep. by 1its Secretary
Min. of Defence (R&D)
New Delhi

2. Director
Defence Metallurgical Research
Laboratory, PO Kanchanbagh

Hyderabad 500 058 : Respondents
Counsel for the apsplicant ¢ K.K. Chakravarthy
Advocate
o
Counsel for the respondents : K. Warahari, CGSC
Coram

Hon. Mr. R,S, Jai Parameshwar, Member(Judl)
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0.A.804/99 dt.

Order
Order (per Hon. Mr. R.S. Jai Parameshwar, Member (Judl.}

Heard Sri K.K., Chakrawarthy, learned counsel for the
applicant and Mr, K. Narahari, learned counsel for the
respondants.

1, The applicant herein is the son of oné Mr. N. Venkatesham,
who was working as Chargeman IT in DMRL, Kanchanbagh, Hyderabad,

and who died on 10-8-1992 while in service., At that time thea

applicant was a minor.

2. - On 25-3-97 the applicant submitted an application in the
proforma for considering his case for appointment on compas-
sionate grounds in the resrondent's laboratory. A copy of the
application dated 25-3-97 submitted by the applicant is at
Apnnexure I to the reply. bn that basis one Scientist D and

STA conducted inquiry:dgiijthe fémily condition of the deceased
empldyee, |

3. -By the letter dated 22-4-98 the Respondent No.2 infromed
the applicant that the case of the apolicant for appointment
on compassionate ground was considered and rejected as the
family of the deceased employee was not in distress,

4. It is stated by the aoplicant'that against the said letter
dated 22-4-98 he had submitted a representation {(date not
mentioned} followed by another representation dated 3-5-98.

5. Besides the applicant had submitted a repreSenﬁation

dated 30-4-98 (Annexure ﬁ)paqe 12 and 13 to the 0A) to the

Respondent No.2.

6. The applicant has filed this application to declare that

the action of the Respondents 1 and 2 in not considering the
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aase of the applicant for appointment on compassionate
grounds to any post in the laboratory and rejecting the
same by order bearing No.DMRL/E/8/COMP/95 dated 22-4-98

is illegqgal, arbitréry against the rules and for a conse-
gueatial direction to the respondents to consider the
applicant's case for compassionaté appointment.
7. The respondents Wave filed reply denving averments
made by the apolicants. They considered the application
dated 25-3-97 of the applicant and during the ingquiry it
was revealed that as on that date the deceased family had
only the widow and two sons &nd that the daughter of the
deceased was married, That the widew of the deceased was
getting pension of ®.2400/- p.m., That the widow of the
deceased was alsgréducated lady. That she had not applied
for appointment on comoassionate ground immediately-after
the death of xk& her husband. Thatqfﬁégg?wned h0uses,§3
site and agriculsural lands. That having regard to the
propefgﬁfowned by them and the pensionary benefits recejived
by the deceased's family, the family was not in distress to
consider the case of the applicant for avpointment on
compassionate grounds, However, they submittqg that the
representation dated 26-4-98 has been forearded to the

At
competent authority and that replyﬁis awaited.
8. The apolicant has filed rejoinder stating same circum-
stances which are not necessary for this Tribunal to
consider them in view of the directions that are qoing to be
given. -
9. As the respondents themselves submit that the repre-
sentation dated 26-4-98 is pending before the competent
authority, the competent authority shall take a final

decision on 1it.

Q/ .3,



sk

L1

10. That apart, against the impugned order the applicant
has  submitted a representation dated 30-4-1998 (Annex.A-5)
to the respondent Neo.2. It is not made clear by the
respondents intheir reély whether Respondent No.2 has taken
any decision on it.
11, In that view of the matter the following directions are
given
a) The compehent authority shall consider the represen-
tation dated 26-4+98 of the applicant in accordance with
the rules, .

_ PhAace
b)he Resgondent No.2 shall esnstder the representation .

s kit fore GTlomnppakiont— crndbinamily. prcong din oo

dated 30-4-98 (Annex.5 to the OA)/1in accordance with rules.
c) The said representationsshall be considered by the

respondents within three months from the date of receéipt of

a copy of this order. The applicant shall be informed of

" the decision taken thereon,

12, wWith the above direction the 0A is disvosed of. No

order as to cosSts.

Parameshwar)

Membér(Judl)
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Dated : 2L~ 10.99
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